Title: Moved the motion for consideration of the Export-Import Bank of India (Amendment) Bill,1998. Motion
for Consideration- adopted

MR. SPEAKER: The House will now take up the Export-Import Bank of India (Amendment) Bill, 1998. Shri
Kadambur M.R. Janarthanan.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE MINISTRY OF FINANCE (BANKING, REVENUE AND
INSURANCE) (SHRI KADAMBUR M.R. JANARTHANAN): Sir, I beg to move:*

That the Bill further to amend the Export-Import Bank of India Act, 1981, be taken into consideration."

The Export Import Bank of India (EXIM Bank), as the hon. Members are aware, is a specialised financial
mstitution constituted under the Export Import Bank of India Act, 1981. It is wholly owned by the Government
of India. The charter of the Exim Bank stipulates that it shall provide financial assistance to exporters and
importers, and function as the principal financial institution for coordinating the working of institutions engaged
in financing export and import of goods and services with a view to promoting the country's international trade
and for matters connected therewith or incidental thereto.

The Exim Bank has been assigned a special role in providing medium and long term export credit to exporters,
that is to say, project exporters as well as exporters of capital goods and other manufactured goods on deferred
payment terms; providing lines of credit to banks, and foreign government agencies to finance imports of
eligible goods and services from the country; providing term loans to export-oriented units in the country and
equity finance to Indian companies setting up joint ventures/wholly owned subsidiaries abroad; and providing
information and advisory services to Indian exporters.

* Moved with the recommendation of the President.

The Exim Bank's performance over the ten years (1988-98) has been satisfactory. During this period, its loan
assets have grown at an annual average of 19 per cent with cumulative sanctions at Rs.14,893 crDore. In 1997-
98, sanctions and disbursements amounted to Rs.1840 crore and Rs.1370 crore respectively. The Bank's
operations have been profitable since the first year of its establishment and it has also been paying dividend to
the Government every year.

The authorised capital of the Exim Bank is Rs.500 crore. The paid-up capital of the Exim Bank has been
augmented every year out of budgetary allocation. In the year 1995-96, an amount of Rs.59.66 crore was
released to Exim Bank increasing the paid-up capital to Rs.500 crore approximately. In order to provide the
Exim Bank an adequate capital base to support its future business growth, maintain its creditworthiness with
international lenders, to enable it to raise external commercial borrowings at competitive rates and to retain
adequate resource flows to enable the Exim Bank to maintain its flexibility, the Exim Bank's authorised capital is
proposed to be raised from Rs.500 crore to Rs.1000 crore provided that the Central Government may, by
notification, increase the said capital to Rs.2000 crore.

Sir, I now commend this Bill to this House for consideration and passing.
MR. SPEAKER: Motion moved:
"That the Bill further to amend the Export-Import Bank of India Act, 1981, be taken into consideration."

SHRI KONIJETI ROSAIAH (NARASARAOPET): Sir, at the outset, | would like to say that I welcome the
Amendment Bill. But, at the same time, I would also like to remind this Government that this amount of Rs.1000
crore may not be sufficient looking at the present day prices in the country and also in the international market.



This quantum of Rs.200 crore was fixed in the year 1981. You try to compare the rates prevalent in those days
for different commodities which we were exporting and try to compare the prevailing rates of today in the
market. So, Sir, according to me, this amount of Rs.1000 crore is not sufficient. It requires further enhancement.
The Government of India may enhance, by even up to Rs.2000 crore and beyond Rs.2000, whenever they feel
necessary they may do so by notification.

Sir, not only this, Export-Import Bank credit amount is to be increased. In this country, an atmosphere must be
created for stepping up exports. In the recent past, we have seen the attitude of this Government headed by Shri
Vajpayee. They have enhanced the list of commodities to be imported by 294 which are also manufactured in
this country. I do not know why they have permitted such a large number of very petty items like bindis also to
be imported from other countries. I think the Government of India may have a fresh look into the list of recently
permitted items to be imported. Now primarily we are exporting our agricultural products to certain other
countries. For instance, from India we are trying to export chillies to certain countries where there is a need.
China has become the biggest competitor for us in the international market. Quality-wise, chillies in China is
better than our chillies. This 1s the first point. Secondly, the rate they are offering is also comparatively lower to
our rates. So, primarily we have to educate the growers of our country to improve their quality of production, to
reduce the cost of production, and to stand in competition with other countries as far as exports are concerned.
The future of this country depends mainly on stepping up of our exports. The list of commodities that are to be
exported is to be enlarged. Quality-wise also we have to take a lot of steps to educate the people.

For instance, some of the industrial manufacturing units are also engaged themselves in the export markets.
Again, there also, the standard is to be improved. Unless we improve the standard and quality of the
manufacturers of engineering products garments and certain other products, we will not be able to step up our
exports. Therefore, I would request this Government to take necessary steps to educate our agricultural
community to maintain quality, to reduce the cost of production, and to think of more and more exports.
Similarly, the Government should create an atmosphere for the manufacturing units also to step up their exports.

SHRI CHETAN CHAUHAN (AMROHA): Mr. Speaker, Sir, I rise to support the Bill brought forward by the
Minister of Finance.

In 1981, the authorised capital of Export-Import Bank of India was only Rs.200 crore.

With liberalisation, privatisation and with the Government's policy of allowing the foreign companies to invest
in India, this authorised capital, which was very less, was increased to Rs.500 crore. At present, the Government
wants to increase this authorised capital upto Rs.1,000 crore.

Sir, as we all know, more and more foreign companies are coming into India and they want to invest money
here. Foreign trade is increasing in various countries, especially after the signing of the WTO Agreement and to
encourage our exporters, it was felt by the Export-Import Bank to increase this authorised capital and now it has
been decided to increase it to Rs.1,000 crore. As the hon. Member has said, there is, of course, a provision to
increase the authorised capital upto Rs.2,000 crore. But for the moment, I think, the Government thinks that
Rs.1,000 crore is enough and that is the reason why it wants to increase the authorised capital from Rs.500 crore
to Rs.1,000 crore.

Sir, our foreign exchange reserves have increased from 27,034 billion dollars to 29,000 billion dollars in the
month of June. But we will have to be very careful, especially because the slowing down of the economy 1s a big
concern for the people. There is, at the moment, a recession in India. Of course, it is a phenomenon which is
there in foreign countries too. So, it is a global recession. The fall of the currencies of the East Asian countries
has also brought in this situation. We have to take steps to see that the recession in the economy is somehow
overcome.

Sir, it is found that over Rs.60,000 crore of surplus money is available in the banks which can be lent out. But
because of the recession, maybe the banks do not have the confidence. They are looking around for big
companies and blue-chip companies. But unfortunately, due to the recession, other industries are looking around
for money and this is a very big problem. The medium level industries are looking for working capital.



Some time back, we did have a meeting of the Standing Committee and it was pointed out to the officials of the
Reserve Bank of India that the banks will have to be lenient and I had even suggested that if some kind of
cheaper loans could be given to the industries, it would be better. Due to the recession, the industries are not able
to repay their debts, especially to the financial institutions and banks and it was suggested that on a case-to-case
basis the banks could consider a moratorium on the instalments of repayment, it would solve the problem to
some extent. This kind of a suggestion was given by the Standing Committee. I would request the hon. Minister
to please get this suggestion examined. I do not suggest it as a general policy, but he may consider this
suggestion on a case-to-case basis for industries, especially in the core sector, which is not doing well. It 1s
facing a lot of problems now. At the moment, if some kind of an encouragement is given to it like a moratorium
on repayment to industries like steel, cement, solvents etc., I think, it will help the industries, because most of
them are not able to repay the bank loans and also they are not able to repay their instalments to the financial
institutions.

Sir, on the positive side, we have got NRI deposits of about 20,402 million dollars.

We must encourage because of the gap and because of the problems faced by the industry at home. We will have
to encourage the NRIs. We will have to create a cordial industrial atmosphere.

There is an urgent need to increase the investment infrastructure. The hon. Prime Minister has declared some
time back that a national highway - a freeway - will be constructed. And work for constructing about 7,000 kms
will start soon. I am sure that this kind of investment in infrastructure in India, in the core industries, especially
steel and cement industries - will get a big boost. That will indirectly boost up the economy of this country.

I would like to mention one point here about import of sugar. We have been discussing this. I wrote to the Prime
Minister. I did get a reply. Now, sugar is being imported from Pakistan. I believe, the contract has been for about
16 lakh tonnes out of which nine lakh tonnes have already come into India. Because of this, the Government has
lost on import duty because the import duty, at the moment, is only five per cent. Secondly, because of the
import, the price of sugar has come down. It is going to result into big problems for the sugar industry.

My concern is for the poor farmers. In case the sugar industries face problems, they will not be able to make
payment to the farmers who are going to supply sugarcane this year. The season has already started. Especially
in Uttar Pradesh, the rates of sugarcane have not been declared as yet. So, my request is that the import duty on
sugar which is being imported especially from Pakistan, should, at least, be 15 per cent so that it can match the
rates which are prevalent in India.

The Government will have to take steps especially in the industrial sector. Because of this recession and
unemployment, some of the industries are closing down. Some of the industries are incurring losses. Even the
big companies, which are there, have incurred losses in the first six months of this year. The Government will
have to take urgent steps.

With this, I congratulate the hon. Minister for increasing the authorised capital from Rs. 500 crore to Rs. 1,000
crore. | am sure, this increase in the authorised capital will give a boost to the exporters because the exports have
also come down. Of course, because of the global recession, the exports have come down. But if we give
cheaper credit to the exporters, I am sure, the exporters will be able to increase their exports and bring in the
much-awaited and expensive foreign exchange. With these words, I conclude.
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SHRIMATI GEETA MUKHERJEE (PANSKURA): Mr. Chairman, Sir, there are branches of this Bank in
several places and Calcutta is one among them. But interestingly I find that the IDBI Report on Developing
Banking in India for the year 1994-95 gave the names of the States, how much assistance these States have got
from this bank and other details.

There I find that in 1994-95, Karnataka has got Rs. 47.20 crore; Maharashtra has got Rs. 129.00 crore; Rajasthan
has got Rs. 31.5 crore; Tamil Nadu has got Rs. 86.90 crore; Uttar Pradesh has got Rs. 19.10 crore. Where is West
Bengal? Where is Andhra Pradesh? Where is Kerala? Where are other States? I do not understand this.

First of all, I would like to know, after this Report of IDBI, whether the situation has changed at all. If so, in
which direction it has changed and whether these States have got any loan assistance from this Exim Bank?

Now, where should we give loan? We find that loan 1s being given mainly for food products, textiles, chemical
and chemical products, basic metals and transport equipment. [ have no objection. But, then, this Bank 1s also
supposed to help in diversification. I would like to know how much loan has been given to jute industry for



modernisation and diversification. Has anything been given? If so, have you given anything to NJMC mills?
NJMC Mills are in a tottering condition. That being so, the Exim Bank in Calcutta should have seen that NJMC
mills get the assistance for diversification. As per my knowledge, that has not been done as yet. If I am incorrect,
then, the hon. Minister should kindly correct me because yesterday itself we went and met the hon. Minister of
Textiles. There was a big demonstration of jute workers came who from Calcutta. They also talked with him
about these NJMC Mills as well as the entire jute industry. The hon. Minister said that they have made some
requests to the Ministry of Finance and it is going to the Cabinet. Uptill now, nothing has come out of it. I would
like to request the hon. Minister to see that the Cabinet approves those things, otherwise these NJMC Mills will
be closed. If diversification is done in jute industry, then really a large amount of exports can be made.

Now-a-days when you go to foreign countries sometimes you see various types of wall hangings, etc., made of
jute and they are very popular. That being so, this is one of the areas where diversification is very much needed
and that would give some profit both to the bank and some revenue revenue to the Government. It is very
important for the workers also. I hope you will look into that.

The Managing Director of the EXIM Bank, Shri Desai advised that software companies would be most
profitable. If that be so, then Calcutta is a place where software industry can very well develop. Some are
already going on. Then there is a port at Haldia. Calcutta Port is also operating; both the Ports are there. These
are the places from where we can easily export. The costs also will be less.

But we find, unfortunately -- I do not know why -- that our State has been receiving a step motherly treatment
from the Central Government. I hope that the hon.. Minister will think over it. I am not talking only about my
state. The other States also, who do not have any opportunity to get this help either for diversification or for
setting up new export-oriented units etc., are feeling it. I think the hon. Minister may pay some attention to it and
see that in future the pattern changes. Then I would like to know what has been the position after 1995 and what
it is now, whether the same situation continues or some improvement has been there in this respect.

SHRI RUPCHAND PAL (HOOGLY): Mr. Speaker, Sir, I was just thinking what suggestions I should give with
regard to this particular Bill. Ultimately I came to the conclusion that my suggestion to this Government would
be that the earlier it goes it would be better for our economy and for our exports.
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I am concluding. Am I saying anything wrong?
MR. SPEAKER: No.
SHRI RUPCHAND PAL : Do you not accept my suggestions? Through you I am giving these suggestions to

them. A number of measures have been announced but they are too late and too inadequate.
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Small-scale and cottage industries account for more than forty per cent of the exports. What are they doing for
them? If they need raw material, they are not providing them. If they need money, they are not providing them.
If they need the technology, although they do have the infrastructure, there is no one to help them. This is our
experience. So, if they have to do something, they will have to take care of our small-scale and cottage
industries, they will have to relook at their industrial policy and they must not dismantle these giants, the public
sector units which have contributed all these days to our economy and to our exports.

If they do not rethink on these issues, merely by augmenting the authorised capital base, nothing is going to
happen. So, my plea will be that they should have a relook at the whole scheme of things, they should have a
relook at the functioning of these exporters, export houses, financial institutions and also the EXIM Bank.

I am not going into the grave cases of irregularities and lapses amounting to corruption which have come to my
notice and to the notice of the people of this country. Although I am not going into them, but they should also be
looked into properly.

Sir, with these words, I thank you very much and request the hon. Minister to take care of the points made by
me.
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SHRI P.C. CHACKO (IDUKKI): You can speak tomorrow.

... (Interruptions)

MR. SPEAKER: Hon. Members, today, in the BAC meeting, we have finalised a lot of business. Tomorrow also,
we have to take up some Bills, in addition to the discussion on the price rise. There are only two or three
Members who want to speak on this Bill. If the Members cooperate, we can pass this Bill and then adjourn the
House.

SHRI P.C. CHACKO : Sir, very important Bills are not coming before the Parliament, and all these
comparatively unimportant Bills are coming. So, why should we waste our time?

MR. SPEAKER: Tomorrow onwards, there are important Bills which will be coming before us. Today, there are
only two or three speakers. We can pass this Bill today. I request to you cooperate with the Chair.

SHRI KONIJETI ROSAIAH : Sir, we are all prepared to cooperate, but where are the Members of the ruling

party? I find only two or three Members there. Is it enough?
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Mr. Speaker, Sir, I thank you for giving me an
opportunity to express one word about this Bill.

I am sorry that I cannot support this Bill for the simple reason that it will not help the industry also.

So far as the traditional industries are concerned, the first thing that I would like to mention is about the coir
industry. About five lakh families are fed up with this industry. Now they are put to starvation for the simple
reason that the Exim policies are adverse to them. With some modification in the Exim policy, recently, you have
allowed foreign countries especially Philippines and Sri Lanka to export coir into our country. So, the production
in Kerala has been adversely affected and they are put to starvation.

The second thing that I would like to emphasise is that the Exim policy is at the expense of the traditional
industries like the rubber industry. Kerala 1s the only State which produces 90 per cent of natural B rubber in our
country. Now, the rubber growers numbering about 22 lakhs are put to starvation because tyres are being
imported. So, the natural rubber growers are at a loss. You are also not prepared to declare a floor price for
natural rubber. The net result is that lakhs of people are put to starvation. Starvation is the order of the day
because of the Exim policy that you are following.

I would say a word about the software industry. Kerala is the foremost State in the production of software. We
are producing it. I invite the hon. Minister to come and see the software industry which is flourishing in Kerala.



Unfortunately, the Exim policy is not helping anyone. They are doing nothing and they are not supporting them.
So far as the software export is concerned, we are proud of telling that we will be able to control the
international market in the production of software, if you encourage us. If you are prepared to encourage the
people of Kerala in the production of software and if you take a reasonable step towards that production, I am
sure that we will be the foremost in the international field in the production of software which is flourishing.
So, I would request the hon. Minister to consider these aspects. My feeling about the solution 1s that you may
quit the Office. That is the only solution, but at the same time, with a ray of hope, [ am submitting all these
things to you.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE MINISTRY OF FINANCE (BANKING, REVENUE AND
INSURANCE) (SHRI KADAMBUR M.R. JANARTHANAN): Mr. Speaker, Sir, at the outset I thank all the
hon. Members who participated in this discussion and supported the Bill for the amendment to increase the
statutory reserves of Exim Bank. Nearly ten hon. Members participated in the debate.

First of all I would like to inform the hon. Members that Rs. 1000 crore or Rs. 2000 crore is not enough. Our
target for the next five years, that 1s up to 2003 is Rs. 10,000 crore. The Bank has been projected to grow by
fifteen per cent in the next two years that is 1998 to 2000 and at twenty per cent for the subsequent three years,
that 1s up to 2002 to 2003. This is my humble answer to the question raised by many hon. Members as to
whether this amount is sufficient or not.

As you are aware, the Exim Policy 1s different and amendment to this Bill 1s something different although they
are related. To The West Bengal Exim Bank has given Rs. 301.32 crore for the five year period, that is from
1993-94 to 1997-98. The State of Kerala has received Rs. 50.46 crore. Though jute comes under Textiles
Ministry jute has been given a loan of Rs. 2.14 crore upto 30.9.1998 and the amount utilised is Rs. 14.35 crore. |
would like to assure the hon. senior Member, Smt. Geeta Mukherjee that we do not come here simply to increase
the money. The job of the Exim Bank is to advise and give assistance that the country needs. Some hon.
Members have talked about floriculture. We are giving great importance to floriculture.

MR. SPEAKER. She also asked about Andhra Pradesh.

SHRI KADAMBUR M.R. JANARTHANAN: The State of Andhra Pradesh received Rs. 256.45 crore. The
Exim Bank is used by those who are interested in exports. They must come forward. There must be some
sponsors from the State. We talked about agriculture. Up to 1964 when Jawaharlal Nehru was alive, we were
importing cotton from Sudan and Egypt. In 1960s and 1980s we had no cotton. But our agriculturists have
started producing very good variety of cotton for 1990s. Therefore, we have improved and we are improving. As
I have some knowledge of cotton, I can tell you that till 1964 India was importing cotton from Sudan and Egypt
for 1980s.

Today, we are exporting cotton, silk and so many other things. I would like to tell Shri Varkala Radhakrishnan
about the assistance which he has asked for in the export of rubber. I would like to say that the tyres produced in
Kerala alone cannot run all the lorries. ... (Interruptions)

SHRI VARKALA RADHAKRISHNAN : You are not importing the tyres.

SHRI KADAMBUR M.R. JANARTHANAN: We are importing tyres. We are now importing onions....
(Interruptions) Just imagine, how much our traffic has increased.

SHRI VARKALA RADHAKRISHNAN : The entire rubber produced in Kerala is not at all found in the market.
SHRI KADAMBUR M.R. JANARTHANAN: What is our requirement of rubber today?



SHRI VARKALA RADHAKRISHNAN : We are prepared to meet the entire requirement provided we are given
all the ingredients.... (Interruptions)

MR. SPEAKER: This is not Question Hour.

SHRI KADAMBUR M.R. JANARTHANAN: One of the hon. Members from Janata Dal said that the food
articles should not be exported. He is not present here. Chilli used to be our traditional export item. Andhra
Pradesh and Tamil Nadu are the largest producers of chilli. The Sri Lankans were eating the chillies produced by
India. Now China has become the competitor. So, wherever possible, the Government 1s taking steps. Shri
Rupchand Pal said that the Government should go. We will go when people will ask us to go. BJP is a coalition
of the people, by the people and for the people. Right from 1947 to 1998, Congress was the main Party. Today
the Congress is in Opposition.

SHRI BHUBANESWAR KALITA (GUWAHATT): Sir, the Minister is provoking the Members.

SHRI KADAMBUR M.R. JANARTHANAN: I am not provoking the Members. Since Shri Pal said that we
should go, I am saying that we will be here in the Parliament as long as people want us to be here.

Now, as far as the position of NPA is concerned, I would like to say that our Non Performing Asset is only 4.2
per cent excluding for Iraq. Out of Rs.891 crore of NPA, Rs.396 crore are on account of Iraq loans. When we
will get the sanction, deferred payment will be allowed to be made. Our NPA position of Exim Bank is only 4.2
per cent. Government has taken measures to provide for SSIs but at the same time we are promoting exporters
also. I would like to tell Shri Chauhan, the great cricketer, that we have given instructions to all the banks, not to
include assets into NPA which are not NPA till today and NPA should not be made a chronically sick industry.
This is the general instruction which we have given.

I would like to say that this Government under the leadership of Shri Vajpayee, is doing everything that is
required. I once again thank all the Members for having participated in the discussion. I would like to assure all
the hon. Members that whatever encouragement is required on the export side, we are prepared to give. [ again
thank all the hon. Members for having taken part in the discussion. With these words I would request Members

to pass the Bill.
MR. SPEAKER: The question is:

"That the Bill further to amend the Export-Import Bank of India Act, 1981, be taken into consideration."
The motion was adopted.

MR. SPEAKER: The House shall now take up clause by clause consideration of the Bill.

The question is:

"That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

MR.SPEAKER: The question is:

That Clause 1,the Enacting formula and Title stand part of the Bill.

The motion was adopted.



Clause 1, the Enacting Formula and Title were added to the Bill.
SHRI KADAMBUR M.R. JANARTHANAN: I beg to move:
"That the Bill be passed."

MR. SPEAKER: The question is:

"That the Bill be passed."”

The motion was adopted.

18.36 hrs

The Lok Sabha then adjourned till Eleven of the Clock on

Thursday, December 3, 1998/Agrahayana 12, 1920 (Saka).



